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New Dalhi this the 3th Day of February, 1997

Hon'ble Smt.L akshini Su a'nin ach an , PleTibar (3)

Hon'bia 3hr: R.K.Abooja,' riBmbsr (A)

3hri Krishna Bhaguan Chaula
S/o Shri Chat an Anand Chaula
R/O 103, Typa-IV, North Wast Cloti Bagh,
N 3u Oalhi.

Applic ant• • •

(Nona for the applicant )

Us.

1. Union of India through tha Siacretary
to tna Goyt.of India
llinistry of Human Rasourcas
Oav alopment(D 3p^tment of Education )
Shastri Bhauan, Nsu Oalhi-I

2. Tho Lt.Gousrnor of Union Tarritory of
Jilhi, 5,Sham Nath 'larg, Oalhi-SA

3. Oiractor of Education,
Jalhi Administration, Old Sactt,, Dalhi-SA

(Nona for tho raspondants )

0 R 0_£ R (ORAL)

(Hon'ola Shri R.K, "ihooja, flambar (a)

The applicant submits that ho uas appointod as

Principal under tha Gouarnmant of Pladhya Pradash. He sarvod

this Gouernmant till 1975, Latar on his salaction by tha

UPSC, ha uas appointad as Principal under tha Andaman and

Nicobor Islands Administration (aNIa). Ha statas that the

post of Principal in tha Andaman and Nicobar Islands Adminis

tration Carries tha same oc-.1 a of pay as is attached to tha

post of Principal in tha Union Torritory of ualhi. He further

submits that agaihst tha post of Assistant. Uiroctor jf Educa-

tion/Educ ation Qfficar uhich uas advartiscd by tha UPSC,

the applicant had applied for the same and uas sal set ad,

Thereaftor, he uas posted as Assistant Uirsctor of ::.dn, udu-

c ation Officer in the Delhi Admini .tr ::t ion on 10,2,96. The

.... Raspondants



<

•c,
Government of India vida their letter dated 6.9,83 decWed

to enhance the age of retirement of Delhi School teachers

from 58 to 60 years* The post of Principal and Vice

Principal uorking in the school yara also uithin the

purviey of this letter. Ha claims that on his appointment

~s Assistant Oiractor of £lduc ation/£duc at ion Officer undar

the Delhi Administration, ha has the option to revert to

the post of Principal, even though ho had opted for raver-

sion to the post of Principal, but the respondents had not

taken any decision on his option for r ivsrsion. He further

submits that ha is going to retire from Gout.service on

attaining the age of 58 years as par the rsspondants*

letter dated 29,2,1992, He alleges that the decision of the

respondents to retire him at the age of 58 years without

considering his option to revert to the post of Principal

is discriminatvory and violative of the Articles 1A and

16 of the Constitution of India,

2, The respondents in their reply have submitted

that the applicant who was appointed to the post of

Assistant Director of £duc at ion/£duc ation Officer under

Oalhi Administration directly through the UP3C,cannot

claim for reversion to a po^t on which he hod no lien

prior to his appointment,

3, Ja have gone through the pleadings. The main

claim of the applicsit is thi he had been r ecruitsd to

the post of Principal under the Govt.of l*ladhya Pradesh

and latwr he uas selected as Principal under the Arldaman

and Nicobac Islands Administration and that his service

ya-g- euntiimad in both the or gani sations;^ Thareforo, he is

holding lien to the post of Principal in which he had

served under the n.P. Gov arnment and Andanan Nicobar

Islands Administration. The pay scale of the post of

Principal in Andaman and Nicobar Islands Administration
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is the same as that of Qslhi Ad^nini st r at ion. H9 ,t h ar afare,

contands that na is antilad to axarcisa his ootion to revert
• f £dn. /1,0,

froTi tha post of Assistant Dirsctor/to that of Principal and

to continue in saruica till tha age of 60 ysars.

4, Ue haua con si dared the casa of the an o lie nt

Carefully out ua find no merit in his -iuarTientB. Admittadly,

tha applicant lausr uorked in Delhi Administration in

tha capacity of Principal and the raspondants have considsred

his r eprasantation and informed him that his request for

raversion uould not be conoidsrad since he oas^uuar holding
tha post of Principal, under tha Dalhi Administration, and

therefore, the respondants stand cannot be faulted.

5, In tha result, thidapplic .tion fails and it is

accordingly rejsctad. No order as to costs.

sk

(Smt.Lakshmi Suaminathan)
flamoer (3)


